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Mr. Vajpayee wag tcying to make a 
submission.  All of you should  not 
speak at the same time. Let us bear 
what Mr. Vajpayee says.
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SHRI SHYAMNANDAN  MISHRA 
(Begusarai): I had raised the question 
of killing by the CRP in Bihar. The 
CRP has been deployed in Bihar in 
a large number and they are  now 
indulging in such acts as have result­
ed in the death of four persons and 
injuries to about  300  persons  at 
Kurtha. We demand that the Central 
Government should institute an  in­
quiry instead of the State Govern­
ment because the CRP is the respon­
sibility of the Central Government.

PROF.  MADHU  DANDAVATE: 
There is one particular aspect to what 
Mr. Vajpayee said. He has said that, 
when policemen came, like a surren­
dering army, they had to raise their 
hands.  Then only they would stop 
beating. This is most detestable.

MR. DEPUTY-SPEAKER; X would 
only say that you have made your 
submissions; the Minister is here, he 
has heard you and, 1 think, he is res­
ponsive.

THE MINISTER OF STATE  IN 
THE MINISTRY OF HOME AFFAIRS 
AND IN THE  DEPARTMENT OF 
PERSONNEL (SHRI RAM  NIWAS 
MIRDHA): Both these matters  are 
really serious and the hon. members 
are legitimately exercised over these. 
We shall collect the facts and try to 
make a statement on Monday.

14.10 hrs. ,

STATUTORY  RESOLUTION  RE. 
CONTINUANCE IN FORCE OF THE 
PROCLAMATION ISSUED IN RES­
PECT OF GUJARAT—Contd.

MR. DEPUTY-SPEAKER: We now 
resume the discussion on the Statutory 
Resolution in respect of the State of 
Gujarat. No member was on his legs. 
Mr. K. S. Chavda.

SHRI K. S. CHAVDA (Patan): Hon. 
Minister, Shri Ram Niwas  Mirdha, 
has come forward with a Statutory 
Resolution for extension of the Presi­
dent’s rule in the State of Gujarat by 
another six months.

The Gujarat Government has gone, 
in appeal, to the Supreme Court with 
a view to getting further extension of 
the officers rule over Taluka and Dis­
trict Panchayats in the State of Guja­
rat. The terms of all Taluka and Dis­
trict Panchayats in the State expired 
on 31st March, 1974.  A new section 
303-A was inserted in the  Gujarat 
Panchayats Act, 1961. empowering the 
State Government to appoint officers 
to carry on the  administration of 
panchayats in certain circumstances. 
Accordingly, administration ot Taluka/ 
District panchayats was entrusted
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the concerned Taluka/Diatrict/Deve- 
lqpment offloerj for a period of six 
months by Government Notification, 
Panchayats and Health  Department 
dated the 31st March, 1974, promul­
gated in pursuance of the said sec­
tion 303-A.  Against this order, one 
•section of the ruling Party had gone 
to the High Court,

The Gujarat High Court has recently 
declared this notification as invalid 
and the implications of this judgment 
are under examination.  The  State 
Government have since also decided 
to file an appeal in the Supreme Court 
against the judgement of the Gujarat 
High Court and also to obtain a slay 
order against the operation  of the 
judgment and necessary steps in that 
behalf have already been taken.

This is the position.  What  is the 
justification for not holding the elec­
tions for Taluka and District Pan­
chayats, Municipalities and Corpora­
tions which were superseded by Gov­
ernment at the time of  Navnirman 
Movement? I would like to know this 
from the hon. Minister.

Gujarat is facing a difficult situation 
because the monsoon has failed there. 
There is acute shortage of  drinking 
water, foodgrains and fodder in the 
State. There i« unprecedented rise in 
the prices of foodgrains edible oil and 
other essential commodities  in the 
State.

Out of 18,000 villages, over 12,000 
villages are affected either by famine 
or scarcity. I, therefore, suggest that 
all these 12,000 villages  should be 
declared as scarcity-affected  areas 
and all important relief works should 
be started there immediately.

In 1972-73 there were scarcity con­
ditions iai Gujarat and the  Gujarat 
Government at that time spent over 
Rs. 80 crores for relief works.  Now, 
keeping in view, the  unprecedented 
rise it* prices this year, the Govern­
ment should provide at least Rs. 150 
crores for scarcity works ia Gujarat

T̂ie Oovernment of Gufcritt «t that 
time laid down +hat * maximum wigt 
rate of Rs. 8 per labourer employed 
on scarcity wok, per day should be 
given and, again, keeping in view the 
unprecedented rise ia prices of food­
grains and essential commodities, 1 
suggest that the Government should 
fix a minimum wage of not less than 
Rs. 5 per day. If it needs an amend­
ment of the Famine Code, then the 
Government can do it as  early as 
possible.  But, under no circumstan­
ces, a wage of less than Rs. 5 should 
be given.

Regarding the food situation in the 
Gujarat, in 1972-73 the production of 
cereals was 21 lakhs tonnes as against 
the requirement of 43.1 lakhs tonnes. 
That means that at that time the defi­
cit was 22.1 lakhs tonnes.  In 1973-74 
the produrtton of cereal %  was 34.7 
lakhs tonnes as against the require­
ment of cereals of 44 4 lakhs tonnes. 
That means that the deficit was 9.7 
lakhs tonnes and in this current year 
the production of cereals is going to 
be not more than 21 lakhs tonnes as 
against the requirement of 47.20 lakhs 
tonnes.  That means that the deficit 
will bo 26,20 lakhs tonnes.  I would 
like to know how the Government is 
going to meet this deficit.

The Government of India has re­
cently constituted a committee under 
the Chairmanship of the Prime Minis­
ter to look into the problems of agri­
cultural  production.  Immediately 
after the constitution of this commit­
tee, the Prime Minister made a state­
ment in Ahmedabad that Gujarat will 
be surplus in foodgrains  within 18 
months.  I would like to know what 
is the strategy of the Prime Minister 
to make the State of Gujarat self-suffi­
cient in foodgrains within the period 
of 18 months.

Sir, if you look to this publication, 
Six months of President’s  rule in 
Gujarat, it says at page S, under Tasks 
of Development, that one of the tasks 
of development mentioned is this: The 
State Government decided to give ear-
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tfratla assistance ofe H*. 9fiQb to tha 
families at those who had feeest kitted 
during police firing a»d Ra. 2800 to 
those who were premaaently disabled 
and were not in a position to earn 
their livelihood.  But this  hopeless 
Government has not decided  up till 
now to give ex-gratia assistance of 
Rs. 5,000 to the families of tnose who 
have been killed in the gruesome inci­
dent of Rangmalpur and Rs. 2500 to 
those who have been made infirm or 
disabled by the serious injuries done 
to them by 'the caste Hindus. At the 
time of Bulsar incidents Youth cong- 
less volunteers  looted the stalls  at 
the station and at that time  when 
police opened fire one or two persons 
died and at once the  Governor of 
Gujarat announced ex-gratia assistance 
of Rs 5,000 to each family of these 
two persons who were killed by police 
tiring.  Why?  Wc are trying to re­
move untouchability. When Harijans 
ate killed, Government is not treating 
tl,em at par with others. That point 
was raised at the time of  Gujarat 
Budget on the first day of the session. 
That WSs not replied to by the Minis­
ter of State in the Ministry of Finance.

The Government has appointed Mr. 
Chandramouli a Government  Officer 
to enquire into the incidents of as­
saults by police on the journalists on 
August 8, in Ahmedabad.  I  have 
nothing to say against Shri Chandra­
mouli.  But instead of enquiry being 
made by a Government Officer I sub­
mit that a judicial enquiry should be 
instituted to go i nto the incidents.

When I spoke to Chairman of Guja­
rat Electricity Board for giving power 
connection to the tube wells of far­
mers he replied that there i$ acute 
shortage of aluminium conductors and 
some construction, materials  There­
fore, he is unable to give power con­
nection to tube-wells of farmers. Sir, 
there is acute famine and  scarcity 
conditions prevailing in Gujarat and 
1 suggest that every tube-well should 
be given power supply as demanded by 
the farmers of these areas.

SHRI  ip. ' b.  ikVALANKAR 
(Ahmedabad): (Started in CWtfrrati)..

MR, DEPUTY SPEAKER: The diffi­
culty is, if you say something, t won’t 
be able to say whether it is relevant 
or not.

SHRI P. G. MAVALANKAR: t as­
sure you, in all faithfulness, that It is 
most relevant.

•SHRI  P.  G.  MAVALANKAR 
(Ahmedabad): Mr. Deputy Speaker, 
Sir, While this Honourable House of 
the Nation is discussing the Govern­
ment Resolution for conhnuance of 
President’s Rule in Gujarat for a fur­
ther period of six months, I naturally 
feel proud and happy to be able to 
take this opportunity of making my 
first speech in Gujarati.

SOME HON. MEMBERS: Sir, there 
is no interpretation. We are not able 
to understand.

MR. DEPUTY SPEAKER: My diffi­
culty is even more.  I will  not be 
able to point out to him when he goes 
beyond the scope of the discussion. 
But he has assured me that he will 
be relevant to the discussion.

He has taken my permission and he 
will supply the English translation of 
his speech. Under the rules he is per­
mitted.  In any case Gujarati is one 
of the national languages of our coun­
try and here we hare accepted that 
anybody can speak in one of these 
national languages.  We have  tried 
our best to have the translating ar­
rangements but there ig no translating 
arrangement for Gujarati ao far.

SOME HON.  MEMBERS:  There
should be arrangement for the trans­
lation.

MR. DEPUTY SPEAKER: As far as 
possible we are making efforts in that 
direction.

SHRI P. G. MAVALANKAR: Guja­
rati is one of the 15 national languages

•The Original speech was delivered in Gujarati.
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rtifcotfaAsed by our Constitution.  It 
has been widely cultivated  and its 
contribution rich,  Its literature  is 
vast. More than two crores of people 
epeak this  language—not  only  in 
Gujarat; but in different nooks and 
corners of all States and regions of 
India as well,  Gujarati  is  spoken, 
read, used; it is used in several coun­
tries of the world.  A Farsi poet of 
ours, Ardeshar Faramji  Khabardar 
has sung: “Wherever livea a Gujarati, 
there everywhere always is Gujarat”.

Both Gujarati and Marathi are my 
monther-tongues.  The meHier  who 
gave me birth is  Marathi-speaking, 
but I was born in Gujarat—in Ahme- 
dabad—Our Mavalankar  Family has 
come to Gujarat and lived there for 
the last 225 years and more and we 
have become one with Gujarat—and 
thus I have lived  and been  sus­
tained to this day in thf' laps of the 
Mother-earth of Gujarat, and I have 
been identified with its land and the 
peoples, I have been nourished on its 
air and water, and therefore, Gujarati 
too, is very neutrally my ̂ mother ton­
gue.  Moreover, Gujarati happens to 
be my wife’s tongue as well

Mr. Deputy Speaker, Sir, this is not 
an occasion to applaud the importance 
and greatness of Gujarati  language. 
But, let no one believe Gujarati to be 
ineffective or weak! Tĥre is gentle­
ness in that language, ir is loveable 
language, there is sweetness in it, but 
that does not really make it mild or 
soft! Persons whose mother tongue is 
Gujarati have changed the map not 
only of Gujarat and India, but of the 
whole world, during this twentieth 
century.  Mahatma  Gandhi, Sardar 
Vallabhbhai Patel, revered Thakkar 
Bapa and several other great  men 
have shown the strength of Gujarati 
language.  And just as the Gujarati 
style of novelist Kanaiyalal Maneklal 
Idunshi has been interesting  and 
romantic, so also the Gujarati tongue 
of that illustrious popular revolution­
ary Indulal  Yagnik—who  was an 
{honourable  Miqmjber of this very 
House lor 15 years and on whose

said demise  I have the ho­
nour to succeed him  here  te this 
House because of the splendid  and 
massive electoral support that I re­
ceived from my fellow-citizens  of 
Ahmedabad—has remained sueh  a 
forceful and live one. Moreover, how 
can one forget that great poet Nar- 
mad and his brave wovds, who prais­
ed the tale of love and courage  in 
his famous poem  “Jay Jay Garvi 
Gujarat”?

That is why, in a sense, it pains me 
to note that though the liberty  to 
speak in Gujarati in this honourable 
House as available to a person like 
me, the facility and arrangement  of 
its simultaneous  Hindi and English 
translations are still not obtainable 
and they are not yet found possible 
and pratcicable here.  The question 
of paucity of funds should not comc- 
in our way of providing such a faci 
lily.  This is an essential matter, and 
it is no less one of principle eithei ' 
As a matter of fact, all honourable 
members here must have an opport­
unity and facility of speaking  nci 
only m Gujarati but in any of  the 
recognised languages of India. T hope 
that the Hon’ble  Sneaker of  Lok 
Sabha will take necessary and urgent 
steps, in the matter and thereby help 
thf elected representatives of Gujarat 
and other States  who sit here to 
carry out their parliamcntaiy duties 
in an efficient and natural style.

I cannot resist the temptation to 
refer in Gujarati  itself to another 
important and last matter  as  well 
For the last nearly two years now,
I am watching from a closer quarter 
and both directly as well as indirect!’ 
that Gujarati speaking peoples aii<? 
the interests of Gujarat are being con­
tinually and obviously neglected here 
in the New Delhi governmental cir­
cles and ruling Congress  quarters 
Such central indifference is  doing 
injustice not only to Gujarat, but to 
the whole of India. Gujarat is an in­
divisible part of India, and Gujarat has 
been for ever well integrated with 
all the States and regions of  India. 
The contribution of Gujarat and the
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Gujarati speaking people to the dee- 
tiny of India, to the nation-building 
work of India, to the ceaseless endea­
vours of the peoples of India has re­
mained uninterrupted and at the same 
time it has been also in Several fields 
quite unique. 1 am saying this with 
modesty and in all humility. By do­
ing so, and by such contributions, Gu­
jarat has all along done only  what 
was its duty, and Gujarat will always 
►continue performing such good work 
and such a solemn duty.  But that 
does not mean  that we  Gujarati 
speaking Indians will tolerate any in­
difference or  neglect  towards the 
major and  burning  issues facing 
Gujarat; The Indira Gandhi Govern­
ment here at the Centre, having  a 
terribly big majority should  not in­
dulge m any illusions nor should it 
remain entagled in any  kind of a 
coterie of mistakes’  What happens 
to a giant  majority—-my  Congress 
fuends will pardon me if I call it a 
biute majority—and whax becomes the 
fate of such a big majority, hew peo­
ple suddenly force the corrupt rulers 
to go back to their den and how the 
assembly which has lost the confidence 
of the people do not sit at rest until 
they have got such a discredited As­
sembly dissolved sooner or later—all 
this has been amply and triumphantly 
fchown in the recent times—in  the 
parly months of this year—by the pri­
ncipled, sincere, brave people oi my 
State and its enthused youth throb- 
mg with energy.  I hope that  this
spontaneous popular revolt and  its
lessons will not be in vain. How many 
issues and problems of Gujarat have 
remained complicated and  unsolved 
here in the Delhi “Durbar” for the 
last many years! The  question  of
Narmada Waters, the  question  of
royalty for Natural Oil, the question 
°f  Construction of the  Bhavnagar- 
Tarapore railwav line, the question of 
giving railway tacilities to the district 
of Sabarkantha, the question of heal­
thy and balanced  industrialisation— 
a host of such questions have remain­
ed unanswered and art kept hanging! 
N° representative of Gujarat ic to be 
seen in the Central  Cabinet either!

With utmost respect, I appeal to inis 
Hon’ble House and to the Government, 
please  give  up  at  the earliest 
possible moment the mentality to neg­
lect Gujarat; and show at once  the 
enthusiasm and speed to bring about 
just, timely and honourable solution 
to various outstanding and  burning 
issues of Gujarat.  If you do  that, 
the Gujarati speaking Indians  will 
surely feel satisfied.  Prime Minister, 
Smt. Indira Bahen Gandhi, does of 
course repeatedly say that she enter­
tains no grouse against Gujarat and 
Gujaratis, that she has no prejudice 
against Gujarat; but if this is true, 
then the Prime Minister and her Gov­
ernment and the Central Administra­
tion, and the ruling Congress  Party 
should prove heir good intentions by 
translating  their  intentions into 
reality!  Only then we shall believe 
their claim of love for Gujarat to be 
true!"
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5TT*% t ̂lfnT £ fa  TTJRTcT
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**The speech in Gnjarati awSed.
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Now, Mr  Deputv Speaker  I wil] 
take the liberty of iaymg  that we 
want an early election m Gujarat It 
cause popular rule cannot be shunttd 
off by continued officialdom Secondly 
under President’s rule what exactly 
happens’  Policy-making decisions oi 
a vital character get bogged  do*n 
because under President'* rule,  thej 
cannot take decisions which havt to 
do with policv matteis  Therefc,/{ 
President's rule cannot be continued 
lor a long time  Sir, when officialdom 
rules what happens9  Accountability 
is disturbed  I am sorry to say for 
instance, that in this year On August
15 when the Governor decided to can 
cal the Independence Day  At Home 
because of scarcity conditions, in my 
Own city of Ahmedabad, I a*n asham 
ed to admit, the Gujarat State Financt 
Corporation, a  public  corporation 
hosted a lunch for 400 people relax 
mg the Guest Control Order'  Thi*5 
was highly wrong

Then the Passport office m Ahmt 
dabad is still without a senior offuti 
knowing Gujarati

The Nav Nirman movement  hdJ 
made certain demands  Shri Mir’ha 
refen ed to lessons being learnt  But 
these lessons have not vet been learnt 
by the authorities  Hie good ana 
valid poults made by the agMation of 
Nav Nirtnan will, I hope, not be lost
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Let me My this ia tlhree sentences. 
For example, prices of food, and prices 
of edible oil ore still mounting up in­
stead of going down.  Relations bet­
ween the police and the public are 
still far from satisfactory.  In Ahme- 
dabad Ratanpole,  an  innocent mer­
chant was wrongly arrested by the 
police.  After that, for four or five 
days the city was rocked with vio­
lence!  What was his fault?  Wrong 
charges were made against the mer­
chant.  I have it on the authority of 
no Jess a person than Shri Ambalai 
Shah,  President of  the  Ratanpole 
Cloth Merchants Association, that the 
whole thing was done in an arbitrary 
and wrong manner.

Then, Su, I want that  the V. V. 
John Committee report on higher edu­
cation is laid on the  Table of the 
House immediately by the hon. Minis­
ter of Education  Finally, I want to 
ask- what is the role of the Gover­
nor’s adviser during the time of  the 
President’s rule’  I find that the ad­
visers instead of advising also  act 
and sometimes act even though the 
Governor of the State might not like 
that advice to be acted upon  So, tlnis 
constitutional question must be  gone 
into- whether the advisers can defy the 
Governor  himself.  Circumstances 
have to be created in such a way that 
the advisers and governors are be­
having  with mutual  respect  and 
mutual confidence.  Moreover, Sir, I 
want to ask who sent Mr A N Mehta 
of the News division of the All India 
Radio, Delhi to work in Gujarat, he 
had been working there for the last 
few months after the President’s rule

MR, DEPUTY-SPEAKER-  We do 
not discuss individuals

SHRI P. G MAVALANKAR  It is 
an important matter. I want to know 
who sent him to Ahmedabad, what 
were the terms of his deputation and 
who defrays his emoluments.  I res­
pect your ruling, Sir; I will not go into 
details.  The Government of India is 
sending some officers from Delhi and 
they  are  creating  difficulties  in

Well, Sir, let me and with a happy 
note.  We in Gajirfat art glad that 
the hon. Prime Minister  Shrimati 
Indira Gandhi had raeponded to our 
appeal—1 have been doing it for the 
last nearly one year—-to do something 
about the birth centenary celebrations 
of Sardar Vallabbhai  Patel which 
falls on 31 October next year.  Hie 
place m modem Indian history is 
assured. 1 hope that the celebrations 
will be well planned and will be for­
mulated as early as possible, and will 
be implemented as nicely as possible,
m a concrete, meaningful and grace­
ful manner.

aft  gpfc**  ftr*  (iwifwm).

q̂rscrar Cf̂r  ̂ ̂ 5̂

ap$?TT 5 fa W

f, W&31  STtfflT fa dftRT 'ft *n5T T?5# 

SrfcsT  ̂ %  fat? *

sntT I, ?fr vft  ^

f^r ̂ rr  $ fa  ^

srtft  w  % fntr TT̂ * 3ft 

n̂ r>r:  ̂   *TT*t * ^

sftr fvSTRTrf «TT

11 fWt ®  % faq

WTT gnltr IVTT * « ^

srrerft sfW w V*  ̂*nsrrar sfa *rt

T̂f̂TT t

qv qwsftu «*** : 1 01  I

eft  fw : 101  n#

cfr <TnT ?Tgt fa  nw ̂  ̂  m 

T|*ft  ,  Ifvft f̂FTcft *RT 

fan* B  WT *T *flT

 ̂ ft  srrq % $nwft % st*t wwrr 

'̂TgnT ft, affo ?ft ’T’Scf T %

*mt ? wtfa *F«T?r %***& wrart- 

m  ?*rr «rr, m  **** W   ̂

if, srra cftr *t ̂  ̂  *r. w

spy srr̂sqT % fWW  «TT  t 

*Pt m



}l2hJ .1jl lfa.)£::C.J� H �h l:ldJe ,1¥.1-..:. l� 
}Jlt�� :l-l!i ��h 'il�/& �.e� .);! l:ln.klt 
t l� 1.ttlt � � l� mjh.eJ l.1:t.1:t 
�.ej � 1lD..£h :.ej -!_t�!£ blh � ,!;tµ.ili.l::t 
lfil� lt� .e� Ll,h .I jililh Lb blh 
{ill?�j !� fil I � lh .(_°g �ke � 
blli �..tzl �lb� !._U �h I� .IJ:lli-� �,,l:C. :C.!!1 
!{'!h!!} ).-Vi� J�.b; ):le� .IJ:?� l�!< J�h 
l!!1 .l:tlJA � � !#J� Lb :l_.W:h-.} .lj-!. � 
�h '� ,(¥� J.�!!� l!� �� I i �"g 
l"g..tz �ltk .e.1:t L.t_h � £.ill� !Jh � u�.eJ 
t l h J�� �� -t �-l._2.lh -�� I lh 
b"I) J.2 blh :l>.D ill.!:t l Z l � l.17� 
��.e,. -t .!:t!l:j I J}.ilij W� �lb !!>Q �j 
.Ec.jb .Ec.jb -l_!lt !µ.(_�-!! .llliJ£lt ).h i�.e !:l?j � 
� �.'t t�J � l�lb .1,? ).��.lill1 .IJt,h I i

. J.l:11.t �:eJ �� .l:tlk1l�� J:l?. }.lli�.! ��:c. 
Ll:hl.� lj"!. blh I � .�}. :C.h !!lli.!illi 
�j!J'J,J .I� !._.W.!:t!l:J :C.-l,h � 1}:c. 1.1:a).lt 
-�-1:t!h :C.lt£ � � ).� 'h-'.a Q� l� �� !£ J
� -!.! ���� tbl'.6 �h:@ l1l ·� �
-!! � .!tbh h� I � fil"g lJ..tz -!! .lli-E �
I � h.Un).jh �.ti J!i! fi.e '� 1lJ.\.¥ !iebjlh
.\j"!. Hhl.!t 1J2 hJh �j.e � J¥-� .l__.e'� 
ld£ £.Q..!£lt � �h �.l:1 I � .);! � � 
�1:t>h ·� -!! � � �J.12 � w� JJ �
.£.�lt �� I (�!b.eti) I�� 
U.!i� .h-2-l_� .W�h ':U°gJ.1.ec l3! blh k2j 
�4J I � �& l� i� l.'£ ).� l� 
�hh 1.1i:I.! hlli '.e�m v�hJ 1 1.ti1t !!12.11; -!! 
}.J!o� :C.lh .D.ltj � .hlhillh .'!ej lh� °g.l:1 �!h 
1!£ .e.�-l_-21.li � I � � bl� � :l_filru.� 
� �fil< :C.lh � -!! hl� � _e�ili L� ¥1.t �i� I� 

� hl� � � £�J.lJ I� -!! hl� � blh l1l 
� 1 � J¥� 1l.'£ill -!! hl� -t � ',IJa }.m 
.µ,£JJ� I.\:? � +h�Jllt � lli .1..t:i!£J 

�l2.1h � lltl� �J l �� � !l:�jlh J!l: 
�.Q.�lt .'!ej � illi.Lec J� ��I� �°g.l.Ec 
�� hJh l.!li � lft� l � � l"g..tz I }.It 
l"g u l�� L.(_h .I.lilt l"g .lhlli.l:t �.Ii 
'}.It 2i �lltiµ. '.I.lilt 2.ltj }.� 

lh� � tl� Q2j&l!J t l�l!a � 
lltl� 1.hlt -!! £.D.£1t ll!J f � l�� � 
b -!! llt � hlli I ll!jl)t: U� �� 
B..l!J., !l�J.1:t� i l.nili � £1u1t .t:i.l:ill .!:tt 
lEj � ��!!I � I 1 � }.� £� � hl�1 
ltl� � � .I:! � .el� ( !tUsli.t.e) I � 
illJ l..).',p.J � }.� � b .!._.!,'! � ill.!t� � 
ll -t_.!li,l..l:t:"'J .!:t�j Ii� U � l!tl i f:ll?. 
!!>aj�.\._l:!.h �.ti I � JJ::! }.� }.(!!. ��� .:!ej 
� �}. J2.2 � ill! :ill! � ll.�J:.11 I � .}� 
� h� :� � �:!! �i:�, lli� �1< ·� l�lJ 

.l,.!l:�.:1� -!! J.!.l:t -t 1 ft. :::! li.�J :2J � fil.e.'i
�?.��l.1:!.h :\i:Jl b !\tl i �-� � -�� bljj; 
�!!>j� � lJ� ll !tll � .e1_:....1 lg. h� 
!Jtl � �). j '.£ JJ:t21.b; l.!i! bJh I !:d_2ft :U,g
.tllli � !lli..!£ lt !l:J i b Q� .\flt�

I !t.fcl.&e. bl.Ii :C..\.h !££ .l_.1:!2J 
t.£.:lej �.h l.lt I � j�}. !) lltll 'l� � 121.t.�lt 
1�:t>.� w-� j�� H!il � .!'!� .!._.!.'! , �l.t t°@ 
1l.2jhlj Llth (� . .1!1�Jl '\ 11). l� � � 
-��.!._2!.lh ,t¥:li aj ) �lllit� � .l_.ltl� }..:.ll �:l:
�h .l.t,l� � �.2 �ill.:t '.lt.l� t !,2lh .!:t{t.1.2
l1l I 1Jt }.j.lR ).,lh � .':!.P.11 fil �_j. � 

� �Ht -�.\._2.lb !t(� t Llllj I Jl�j&
� blh :C.lh !._.l:!lfi : .(i?, �:!tl bl_ij;
?:i�j � � Jl.l!:!..2 .hle.!1 �.ti l�
I � }-1:�:lt 1_,'l: �}..Q .yit� 4 !hlft.'!1l l�
� Jft� }.h � .yt ..ltlb I J.}ig 1.1:&
� fi.� .l:!!l:J.� '�ll l� .la,l:t llt.1:t H.l.'i.ej.
l� � I .lli lb� ��j_b l.lt � .Qill!:!lt !J:j.
� � b� Lb l�.& .l!.a .I:!£: l.lt '�
:t.lh � l..tz �!.ii h � :a.1ittj �.t:c � lID!£
��1.1:i J.Q� )..bb ).h �.Ii� l�!:11.Q
Llh l� '�lb� ').lla�!\. -!:! llt. �
.!l:j �j � �J }h h }.� lmltl
hl� .l:!.IH.ld .QJ.b.230. llJi l..t:i.!l:j � �.llli
l� fi � :t._i.e.'11 t ).� � }.�
�l��llilllh€ 'i ��
� l£! � �Jli..lhll t! l!l� �� '� ill�
� .l't� Ja � A.i l,li. �� I � �

95



Resoluti<'n Re. BHADRA 16, 1896 (SAKA) State of Gujarat gl 

it ;qr � ��-T � m fl· �r � "f'fr, 
cr�r � ;q-€fm cmrl ;q-�;rTTifia-1 
1fi"i'f� � m<:;i;rrr'itcf�T{f{ .:�;rnr 
f.,;lff � 1 cf!fr m'l' "frQa- � f .i 'i9 : ff f{r 
qi",: mq- or� � f:;r'C!' � mr Ii � .ii 
� -a-i? �fC1� fflq' s:11 'fi.f"i it 'i9: 
�·;t <f.T 1l"lflf :Q'T<: �{ � f ,· � ;q'f;:i: fr, 
�. ;q-,;rC1" ;q-'h: fftrri � ;q'r{ � 
ifi � ef<:-,FfT <fiT fief ;:;rr�, "';�.qpr 
� � ��� ;q'�fi�r <fiT tf.-"l I 
'i9: �·-:t w� mer "ff�ff � f.: '!;rm 
it W'1' .fTIT .\T"l' ;;� ;q-i.: cfiT t ":i �· ;q-rq­
it; � ;; '3oi� m<: ;:;r;:rr ofi)· er TI!:fJ' 
mq- ifiT �:t iti fu� ;; �� 1 mer � nr
� , t � I ,;fT"Cf 'i9 : �iif <.\if cl�ll 
�h: �a- � m w� Tfcr -ir <iiT '(i .�·<li 
�iT �ff � W <{ �� <"\;� ;q'I'<: 'i9 : 
ir�fi:t it; fi;r� 1 m:;r f.rQr.:: it cti:if Qr .::ii:r 
t 1 �t q-{ P.fi· � >TB'R er.: lTTni "f!i'T 
�r trt ;q'r<: -3'� cfiT � r��T iri:n I 
�,icfi\' � f�-lT::rT I« ,;eft ffiT cf QT er.:: 
m'1f 'Tr �r �. '3"";� �� ti.:: "ef: 
� � 1 m� ii ;q'fW it ffil'TT it; � � 
� � m �t �w it '(1T g� � 1 
'i\:C ;; it (1m �rrr{ 3;1'r.:: 3;:j"?J" iti •i<'fffi 11'<: 
�r,1;:-: cfm � cir �.'ifi· .,:rf 3;j"fq" f.."c<fT

� t I � �� 3;j"f1f ""im it; � 1· it; 
w.'ii � � f � I m'l°<f>T J;·,; fisr:' �. f�ii:!; ..f, 
f<-,;�· � <lf, ��::r eFf q!7isr( ,;i:,1-,\{l 
'lffi �,rr.;rcr ;:i�'i' �' -;;n.:ft' "fff�· 1 3;j"fq" 

'i9 : ff�,·-:t er,; w� r;(f u�f ofi)· 1ITT:1lT 
,;fqfi:1' <lcfi:'\" � +ITlT .;--( � � I iri ;.;�'"f 

�r J "frf�T.i· I ·'t�"Rf� � �,if it 3;j"fq' 
�31'1:lCT it �n "if;�· 1 "1'[%: m-r �rt' 
irr -;,r;-r, mcr1:Y :sz.:·r -;;Q.,' '9Tf��· 1 ll"U 
�·...,. f;ym· � f'i> 'i9: ff{i:r ;:;:ft orf� 

<l'cfPir( it f�· t fw� ;q'ifi �T cfr;r ir�r:t 

<ffifr � mer %.ref cfi<:m:r ei;r ol:l'c:ff� 

�i{ m.:: ;:;r,im cfiT ;q'lif �TF!f <Ff 1:fitl'�r 

<ti.:il <fir m:nr (1 ;q'T{ '<:i'! ·ffu QT4"T 

cfiT 1r � ctfi· erf<T� �fir � �:t -tif mir 
Sf4Th. 0/{ I 

�i w.;�1 i �·(7.f � �� sr .�!\' i1-:r 
fcf�Tcr '1;-.,::iT t -:ij7["{ �i.f;f ,i"(JT j f--u 
�· -ti T ;q'fq" c!Wi\; i;i" i I 

MR. DEPUTY SPEAKER: The hOD 
Mi•nis er. 

SHRI SEZHIYAN (Kumbakonam): 
Sir, before the hon. Minis,er reptle9 
to the debate, I want a clarifica.ion. 
Yes�erday, at the very outset, before 
the General Discussion began, I rais­
ed some points of order on the cons­
titutional and procedural aspect. 
Yesterday's record shows that you 
were pleased to agree that these tbing.s 
shou'.d be expla;ned and the Govern­
ment !flould come forward and give 
a repl_, n the House ''today or to­
morrow." That is what you said yes­
terdd.f. Yes,erday, it was not given. 
I would like to know from the hon. 
Minister whether he is going to give 
a rep:y at least today to the point of 
order which I raised yesterday. It 
cannot hang fire. Only two days are 
left for the session to adjourn sine 
die. If it £Oes off, my point of order 
becomes inrructuous. 

I want to know whether the hon 
Minister is going to give a reply t<. 
that today. Also, I met the hon. 
Speaker today and I gave a note to 
him which, he said, would be sent to 
the Minis er for consideration and re-
ply in the House. 

SHRI RAM NIWAS MIRDHA: As 
I subm'.tted yesterday, the Finance 
M:nister will be the proper authority 
to make comments or reply to the 
points rais�d by "he hon. Member as 
well as by you, Sir. I just learnt that 
copies of your letter have been sent 
to the Finance Minister and, I do hope, 
he will give some clarification .... 

SHRI SEZHIYAN: Today or to­
morrow. 
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THE MINISTER OF STATE IN THE 
MINISTRY OP  HOME  AFFAIRS 
AND IN THE DEPARTMENT OF PER. 
SONNEL  (SHRI  RAM  NIWAS 
1QRDHA): I cannot commit on tiheir 
behalf.

I am sure, the remarks that the 
boa. Deputy-Speaker made do indi­
cate that we should come  with an 
explanation soon.  I hope, it will be 
•fohe. 
r-
Sir, the House has been debating 
m  extension of the President’s Rule 
in Gujarat for a further period of six 
months. One of the points which have 
been very strongly made is about elec­
tions, why elections are being delay- 
and why this extension is neces­

sary.  This is very legitimate in a 
debate of this nature that the Mem­
bers should know the reasons for de­
lay and reasons why an extension, is 
ealled for.

Two things have to be done before 
elections are  held.  First, there is 
fresli delimitation of constituencies on 
the basis of 1971 Census. Every time 
we have a Census, there is a delimi­
tation of constituencies for which an 
elaborate procedure is laid down. The 
Delimitation Commission’s proposals 
for delimitation and re-adiustment of 
Parliamentary  and Assembly  consti­
tuencies were formulated. They were 
published soon after the promulgation 
the President's  Rule.  Objections 

were invited and objections were also 
received. The next step is that there 
will be sittings and hearings of the 
Delimitation Commission  and, after 
that, delimitation  of constituencies 
will be finalised.

AH the objections and suggestions 
fcave to be considered.  But du« to 
violent agitations there and the situa­
tion as it obtained at that time, the 
Delimitation Commission could  not 
bold its hearing, and the Chief Elec- 
tlon Commissioner also announced in 
ftils Press Conference held on July 11, 
M74, that the public fittings could not 
be arranged because of the prevailing 
agitations and the situation in the

a  ̂ 'd s M a ,

. State.  After that;' th«  Delimitation  . 
Commission framed its programme far 
visiting other States, and that  pro­
gramme will keep them busy, as I 
learn, upto the end of October, 1974 
because that cannot be curtailed to 
between. After the programme of the 
Delimitaton  Commission  in  these 
States is over, I am sure, they  will 
take up the work of delimitation in 
the State of Gujarat.

SHRI BIBHUTI MISHRA (Motihari):
In England the elections are held 
immediately. How much time are you 
talcing here?

SHRI RAM NIWAS MIRDHA: This 
was exactly what I was trying to ex­
plain.  This was mainly bccause of 
delimitation and I have tried to bring 
out ttse reasons for tbe delay in de­
limitation.  All I can say is that the 
moment the del .mitation is over, the 
electoral rolls will be revised accord- 
ding  to  the  new  constituencies 
ncl then wo  would be re&.v'y  lor 
holding the elections.  So, however 
•much  we  would  Kiave  tried  to 
hold elections,  it would not  have 
been possible. Apart from the other 
situation that existed in Gujarat, this 
in short is the main reason why we 
could not finish the preliminaries that 
are absolutely necessary for  holding 
elections in any State and particularly 
in the State of Gujarat.  All I c*n 
say at this stage is that we hope that 
all these procedural requirements, all 
the necessary pre-conditions, for hold­
ing the  elections  would be  gone 
through, would be completed,  very 
soon. And when that stage has be*n 
reached,  preparations  for  holding 
elections would take place. We have 
no intention of holding back th° elec­
tions and the reasons are the situation 
as it obtained in that State and the 
other things that 1 have explained re­
garding delimitation.

Another point which almost ever/ 
member mentioned....

SHRI KL S. CHAVDA; What is the 
justification for not holding the elec­
tion# for Taluk and District Pwx**w



IO I, Resolution Re. BHADRA 16, 1896 (SAKA) State of Gujarat 102. 

yats and also municip::1Uties and ccir­
J>Orations? 

MR. DEPUTY-SPEAKER: Let him 
first finish. 

SHRI RAM NIWAS MIRDHA: An­
other point which almost every mem­
ber made was regarding the scarcity 
conditions obtaining in Gujarat. In 
my speech introducing this Hesolu­
tion, I l'.1ave myself g'ven facts and 
ngures regarding the scarcity c,Jr,di­
tio•ns as they are obta:r,mg tou;iy. I 
have said that the situa ion is -it..ite 
serious. There are la;·ge and. vast 
ar<:?as where very scan'·v rains h:-ive 
fallen and these rains have not been 
followed up, Therefore, the present 
position is that, in vast areas o+ Guja­
rat, 1hPrP. is gr":>t S<'�·-c· · . A eas 
like Kutch and other places- are par­
ticularly bad berause they have been 
havi•ng scarcity conditi0_11s ft r th<! last 
three or four years or even more. So, 
the position can very well be imagin­
ed, and I would not Ek::! to gloss over 
the matter. or underplay the gravity of 
the situation. 

15.00 hrs. 

I have given the facts and figures 
about the number of villnges where 
scarcity conditions have berm dedared 
by the Government and what arrange­
ments regarding supply cf fodder, 
water or gratuitous relief are being 
made. Instructions have been issued 
to all tR.1e Collectors not to wait for 
Government's sanction. In whichever 
district there is a rainfall of less than 
5 inshes, they can move automatically, 
even without going th�ough the for­
mality of declaration of famine and 
all that which was necessary before­
we have asked them to go on with 
relief works and do all that is neces­
sary to give relief wiiether by way of 
water supply and all that, some of 
which I have mentioned here. 

As regards the money, an amount of 
Rs. 5 crores has alrea�y beEn spent 
and the Governor has �ssured that all 
steps will be taken to see that pro­
per rlief work was done and the Gov­
ernment is determined to see that 

proper relief is given to the famine­
stricken areas even if it means re­
arrangement of plan provisions or fak­
ing any other action by way of raising.
fresh resources or things like t\hat. 
The State Government has already 
taken steps to raise the resources. 
also .... 

SHRI P. G. MAVALANKAR: Have 
you assured some funds .from t1'e Cen­
tre? That is the poi•nt. 

SHRI RAM NIWAS MIRDHA: That 
is different. There is no question of 
funds from the Centre. AH I would
say is this. All resources that are
available with the State Government
would be utilised. 

SHRI P. G. MAVALANKAR: How
can the State •meet sucb " massive
calamity which requires Rs. 8U-90
crores. 

SHRI RAM NIW AS MIRDHA: This
is a much wider problem. It is not
restricted to Gujarat alone and there
are floods and scarcity in many parts
of the country. The Finance Mi11istry
and the Planning Commission w�re
looking into the matter and everythmg
possible will be done. 

DR. MAHIPATRAY M E H TA
(Kutch): Don't make haste and dec­

lare all these things. On the cantr;:iry,

the Collectors have not atarted &DY 

single relief work. 

SHRI P. G. MAVALANKAR: The

State cannot meet it from its own_

resources. 

SHRI RAM NIWAS MIRDHA: The
Governor of Gujarat in a press con­
ference on September 6, 1974 has an­
nounced: 

"The State Government has made
all preparations to meet the situa­
tion and the District Collectors have
been instructed to start relief
wor� wherever necessary ... , . " 

So, it is not correct to say .•• ., 
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DR MAHIPATRAY MEHTA: Not 
a single relief work has been started. 
5,000 works are there for s:arcity re· 
lief. 19 of them have been declared 
in Kutch but not a single drinking 
water schemes has been started a:1d 
not a straw of grass l'.1as been given 
to any cattle by anybody. 

SHRI P. G. MAVALANKAR: The 
Government should not take shelter 
under Finance Commission. You 
should come out witlh a categorical 
assurance. 

SHRI RAM NIVAS MIRDHA: ·11e 
have given an assurance and I will 
repeat it here, that the State Gov­
ernment will utilise all its resources 
to give whatever assistance that is 
required. 

DR. MAHIPATRAY MEHTA: The 
State has no resource. 

MR. DEPUTY SPEAKER: I can 
sympathise with the Minister. There 
are cannons behind him, there &re 
(:annons in front of him, fortunately 
no cannons to the right or to the 
left. Otherwise, it would have been 
the charge of the light brigade. 

DR. MAHTPATRAY MEHTA: FJ0re 
are the cannons and the people there 
are actually dying. 

SHRT RAM IWAS MIRDHA: The 
h-On. Member says, 'Not a blade of 
grass has been distributed.' I can give 

<Interruptions) 

MR. DEPUTY-SPEAKER: Dr. 
Mehta, you have given express1on to 
your anguish, but it canot be settled 
in this way. 

SHRI RAM NIWAS MIRDHA: In 
the Jast meeting of the Consultative 
CoMmittee on legislation, al hese 
matters· were very thoroughly discus­
sea and an informal meeting of the 
Members of Parliament was held and 
the whole situation was very tiio­
roughly gone into. All the points 

raised by the hon Members here 
regarding cattle fodder, dis�ribu.:011 
of subsidised grass, supply of drink­
i'ng water to villages, everything was 
discussed and within the next few 
weeks again, the second meeting ... 

SHRI P. G. MAVALANKAR: It 
will be the the third. 

SHRI RAM NIWAS MIRDHA: Yes, 
it will be the third meeting. It will 
be he:d in Af1medabad itself where 
all these things will be further re­
viewed and thoroughly gone into and 
I u,n sure Members will be satisfied 
with all the steps that we intEnd to 
take. 

A number of other points are rai­
sed regarding Panchayat eledions. 
They have been mentioned in th.is 
Booklet. The legal position is there, 
the High Court judgment and how 
it is stayed by the Supreme Court 
and all that. 

SHRI K. S. CHA VDA: What ab­
out municipal elections? 

SHRI NATWARLAL PATEL (Meh­
sana): After President's rule munici­
pal e'ections are already there. Elec­
tions are never held up. 

SHRI RAM NIWAS MIRDHA: Mr. 
Mavalankar made a number of points. 
All the po:nts made by the hon Mem­
bers whether i•n the Consu11 ative 
Commi'.tee or by means of letters 
or discussion, are all attended to and 
all the information was given. Whe­
ther i� is passport office or things of 
tl'.lat nature, they are attended to. 

SHR1 P. G MAVALANKAR: The 
Min;ster of State for External Affairs 
gave an assurance only a few days 
ago that necessary steps are being 
taken. But no hlng has happened. 
That :s my complaint. For the 
last ten days ...

SHRI RAM NIWAS MIRDHA: For . 
the last 2 days? 



tPf  JbnohiMon St.  BHADKA 16, 1896 (SAKA)  State of Gujarat 106

SHIU P. Q. MAVALANKAR: For 
the last 10 days.  Nothing has hap* 
pened.  They make statements here 
that such and such tilings are done; 
but nothing has been done.

SHRI HAM NIWAS MIRDHA: He 
•aid steps are being taken.

SHRI P. G. MAVALANKAR: How 
ton* are we to wait?

SHRI RAM NIWAS MIKDHA; Hon. 
Member should be reasonable. When 
iome assurance is given, he need not 
get up after two days or so and say 
nothing is done.  Whatever  hon. 
Member* say is taken very serious­
ly and they are being attended to, 
whether they say it here in the House, 
or in a letter and every possible care 
Is taken to see that their requests 
are complied with. Points were made 
regarding  developments of Kutch 
and drinking water. Kutch is a back­
ward area which suffers from cons­
tant famine and drought and  the 
same is the cas<» with Jarrtnagar also. 
The demand of Dr. Mehta is that there 
should be separate development board 
for Kutch.  This is something  he 
and some others have been saying 
for some time  Merely setting up a 
Hoard like this will not solve the 
problem.  The point is to see how 
much money can be allotted to this 
area.  Kutch is getting per capita 
more than other regions of Gujarat.

DR. MAHIPATRAY MEHTA: That 
Js for  only drought, Sir.  That  is 
only in regard to drought relief fund. 
If you take other development fund, 
you will find there was a cut of Rs. 
4 crores in Third Plan and there 
was a cut of Rs. 8 crores in the Se­
cond Plan.  You  are counting  the 
drought fund.  That is different.

SHRI RAM NIWAS MIRDHA: Ac­
cording to 1971 figures 60 per cent 
of total population of Gujarat re­
sides in Gujarat, 28 per cent in Sau- 
râhtra and 3 per cent in Kutch. In 
fourth Plan it is  stated that per co- 
ptte outlay  for schemes  and break 
up would be 87 for Gujarat region, 
** tor Saurashtra x«gio& and 78 for

Kutch region.  Backward areas get 
priority in development works. The 
DPAP programmes are for helping 
these areas., so that their development 
can grow, so that drought will not be 
felt there in future.  Quite substan­
tial aid has been given to them a* 
that they can withstand the rigour* 
of drought.

I do not want to give more detail* 
about this because they are all avail* 
able and discussed with the hon. Mem­
bers on a number of other occasions*

I can say at this stage that every* 
thing possible would be done to see 
that the points raised  by the hoe. 
Members would be attended to. The 
process of consultation with the pro­
per representatives is going on. The 
Advisers and  the Governor meet 
the hon. Members and other publie 
representatives quite often.  What- 
ever they have to say they can take 
to them.  The Consultative Commit­
tee on legislation has met twice and 
will meet again and 1 can assure the 
hon. Members their wishes would be 
taken into account

With these words I submit it 1> 
not possible to hold elections sooa 
and, therefore, we have brought up 
this Resolutlon and in view of  the 
circumstances explained, I Ihope, thfi 
House would pass it.

SHRI K. S. CHAVDA: Sir, when 1 
spoke on Guiarat on the first day I 
raised one point as to why Rs. 1,000/- 
ex-frratia  pavment was given to the 
famiVs  of two hnnjans killed  i* 
Ramalpur  whereas Rs.  5,000/- were 
paid to those who were killed dumg 
Nav Nirmnn movement.

DR.  MAHIPATRAY MEHTA: Sir, 
as you rightly said this Development 
Board is not the only factor which 
will  serve the  purpose.  For that 
funds are required. My point is Deve­
lopment Board is provided in the 
Constitution. (Interruptions).

The priority to not being given for 
allotment of fund*.  For exempt* If
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you had  agreed for eight medium­
sized dams being built we would rot 
have felt the pinch today. Develop­
ment Board has been provided under 
Article 372 of the Constitution.  The 
assurance to that effect was given by 
the Boundary Commission and the 
Joint Select Committee of the House.

SHRI P. G. MAVALANKAR: I can 
understand the anxiety of the Govern­
ment  because they are behind  the 
schedule, and so are giving short rep­
lies to go ahead with the Bills. But, 
my point of order and submission are 
that some of us had raised the issue 
of beating of 25 journalists m Ahmeda­
bad last month and after raising this 
issue my  other friends even  raised 
this question through an adjournment 
motion.

Sir, the hon. Speaker has specifi­
cally directed the Home Minister  to 
come with a statement. So, I should 
have thought that as the Minister did 
not make a statement, at least during 
this debate, his colleague would take 
the opportunity  and reply or make 
some kind of a statement. Nothing has 
come, however!

Similarly, another question is this.
I  specifically  requested  Mirdhaji, 
whether  he will not persuade  his 
colleague, the Minister of Education, 
Prof. Nurul Hasan, to lay on the Table 
of the House the report of the V. V. 
John Committee on higher education. 
Students and teachers in Gujarat are 
agitated on this matter of  proper 
development of higher education. He 
has not replied to this point. This i<? 
a very  important  matter and  this 
should not cscape his notice however 
hard pressed he may be for time.

SHRT RAM NIWAS MIRDHA; Six 
as regards the  ex-f?r*>tia  payment, 
to the  victims  of  Ramnalpur  in­
cident,  it  is  true  that  mone­
tarily they got less than iRs.  5,000. 
But, in  addition  to  that,  they 
were given other facilities like  free 
building  materials, clothes,  utensils

and things like that (Intenuptiont)
I am giving the facts. You may not 
be satisfied.  At least, listen to me. 
We have suggested to the State Gov­
ernment that they should give more 
relief and adequate relief to the vic­
tims of the  very sad incident  that 
happened  at Ramnalpur.  We  are 
conscious of it and we would see that 
they  are  properly  rehabilitated. 
(Interruptions).

MR.  DEPUTY-SPEAKER:  They
have  given instructions  that  more 
should be done.

SHRI RAM NIWAS MIRDHA:  A*
regards Dr. Mehta’s suggestion  that 
there should be priority, we do give 
priority to the development of back­
ward areas and  what more priority 
could there be than giving allocation 
which is per capita much more that 
what has been given to other States. 
As regards the special problems of 
that area, they will be taken care of 
by the drought prone area programme 
which is being run on an  expanded 
scale. A total outlay of Rs. 30 crores 
is envisaged for this programme during! 
the Fifth Plan.  Central assistance to 
an  appreciable  extent  would be 
available and the areas have been de­
marcated plans for the development 
of  animal  husbandry  and  allied 
industries have been worked out. I 
am sure this priority or show of con­
cession for Kutch would result in some 
relief being given to that area.

Sir. Shri Mavalankar has again re­
peated some of the things which he 
mentioned  parlier.  He mentioned 

about the V. V. John Committee on 
higher education.  Sir, we informed 

1he hon. Member in the meeting of 
the  Consultative  Committee  on 
Gujarat legislation that we would con- 
vev  hi<! request  to the  Education 
Minister  The report has just been 
received by the State Government and 
they are going through it. After th<*v 
have taken some preliminary vi<*wf 
on this matter, further action would . 
be taken. '
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About the journalists, as I mention­
ed, I  did not  have prior notice. 
Otherwise, I would have come with a 
longer statement. Mr. Chandramouli 
has been  appointed to go into  this 
whole  things.  It will be enquired 
into.  Government has taken a ser­
ious view of this  matter.  There is 
nothing to hide. If anyone is found 
responsible,  we  will  take  strong 
action.

MR. DEPUTY-SPEAKER: The ques­
tion is:

“That  this House approves  the 
continuance in force of the Procla­
mation,  dated the 9th  February, 
1974, in respect of Gujarat,  issued 
under Article 356 of the Constitu­
tion by the President, for a further 
period of six  months with  effect 
from the 11th September, 1974.*

The motion was adopted.

15.20 hrs.

INTEREST-TAX BILL

The Minister of FINANCE  (SHRI 
YESHWANTRAO CHAVAN)* Sir, 1 
beg to move*:

“That the Bill to impose a special 
tax on interest in certain cases be 
taken into consideration”.

Sir, while introducing the Finance 
<No. 2) Bill, 1974, jn the Lok Sabha 
on 31st July,  1974, I had mentioned 
that, as a part of the anti-inflationary 
package, Government proposed to levy 
a tax on the gross amount of interest 
received by scheduled banks on loans 
.and advances made in  India. I had 
also  briefly  explained  the broad 
features of the new levy and had in­
formed the hon’ble House that a 
rate Bill to give effect to this proposal 
would  be introduced  shortly.  The 
present Bill seeks to implement this 
proposal.

The proposed letvy, to be known 
as “interest-tax”, will be at the rate 
of 7 per cent on the total amount «f
interest accruing to scheduled banks 
on loans and advances made in India. 
The  levy will thus  extend to the 
State Bank of  India and its  subsi­
diaries, 14 nationalised banks, 40 no** 
nationaliscd  scheduled  commercial 
banks, 13 foreign banks and 14 State 
cooperative banks.

Interest-tax will be levied on interest 
accruing to the schedule banks in an/ 
account year relevant to the assessment 
year 1975-76 and subsequent  assess­
ment years. Interest is accruing be­
fore the 1st August, 1974 will, how­
ever, not be included in the tax base. 
For the purposes of the levy, interest 
will include commitment charges on 
the unutilised portion of any credit 
sanctioned for being availed of in In­
dia, as also discounts on promissory 
notes and bills of exchange drawn or 
made in India. Discounts on treasury 
bill will, however, be exempted from 
the levy. Interest on Government se­
curities and on debentures and other 
securities issued by local authorities 
companies or statutory  corporations 
will also be outside the scope of the 
proposed tax.

Interest received on loans and ad­
vances made by a scheduled bank te 
other scheduled banks will not  be 
chargeable to tax. This exemption is 
proposed  on the consideration  that 
such loans and advances represent tem­
porary  accommodation  granted by 
one bank to another and interest re­
ceived by the borrowing bank from 
its constituents will be chargeable te 
tax in its own hands. Any bad debt 
in resect of interest charged to interest 
tax in any earlier year will be deducted 
in computing the chargeable interest. 
Interest-tax paid by scheduled bankf 
will be deducted in computing their 
taxable income under the Income-ta* 
Act, 1961.

Intel est-»ax will be pavable in ad­
vance in two half-yearly instalments

♦Moved with the recommendation of the President.


